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PART I11
Labour Department
NOTICE are his only dependents as defined under Section
2 (1) (d) of the Employees Compensation Act. Any others
No. P-86/2019. 17th April 2019. who claim to be the dependents of the deceased should

Whereas, the M/s. New India Assurance Company
Limited has deposited with this Court a sum of
" 9,95,582 (Rupees Nine Lakhs Ninety Five Thousand
Five Hundred and Eighty Two only) as compensation to
be distributed to the dependents of the deceased
Sri Shgji Ld, who met with a fatal accident while employed
under Sri Anilkumar and where as the Assistant Labour
Officer, Varkala reported that,

1 Smt. Sulekha Beevi, Thenguvila Veedu, Palayamkunnu,
Varkala—Mother

2. Sri Salim Kumar, Thenguvila Veedu, Palayamkunnu,
Varkala—Brother

3. Smt. Lizeena, S., Kilikoottil Veedu, Palayamkunnu,
Varkala—Sister

Gaz. No. 26/2019/DTP (Labour).

within 15 days of the publication of this notice in the
Kerala Government Gazette prefer their claim in writing
before me and prove the same. If no such claims are
received within the prescribed time the entire amount of
compensation will be disbursed to the persons mentioned
above. Claims preferred thereafter will not be considered.
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Thiruvananthapuram. Commissioner.

NOTICE

No. ECC-53/2017. 13th May 2019.

Whereas, the IFFCO Tokio General Insurance
Company Limited has deposited with this Court an amount
of ~ 9,44,411 (Rupees Nine Lakh Fortyfour Thousand
Four Hundred and Eleven only) towards compensation
payable to the dependents of the deceased Alikunhi who
met with a fatal accident in the course of work while he
was working as a driver in a car bearing Registration
No. KL-57K-9190 on 13-12-2016 whereas the Assistant
Labour Officer, Thamarassery has reported that
(1) Farshana (Wife), (2) Muhammed Fidinshan (Minor son),
(3) Ayisha Zanha (Minor daughter), (4) Hameed (Father),
(5) Ayisha (Mother), Cholayil House, P. O. Koduvally,
Kozhikode are his only dependents as defined under
Section 2(1) (d) of the Employees’ Compensation Act,
1923 any other claiming to be such dependents should
within 15 days of the publication of this notice in the

Kerala Government Gazette prefer their claims in writing
before me and from the same. If no such claims are
received within the prescribed time the entire amount of
compensation will be disbursed to the persons mentioned
above and Claim preferred thereafter will not to be
considered.
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Industrial Tribunal &
Employees Compensation
Commissioner, Kozhikode.

(&d)
Presiding Officer.

468



